CENTRAL ADMINISTRATIVE TRIBUNAL . - B S

“"GUWAHATI BENCH R T
QLW_AM L R
(DESTRUCTION OF RECORD RULES, 1990) T

MP 1G] 200y ovlutesteg-1 INDEX

© Disporel -pede I}
-P@m Gy £9- 14017 Aot
| "1, Orders Shect.(;{)px” LQW;{OOQ\Pg ..... K ton ....... Date

T kp-78/03 g S Ll 2,
2. Judgment/Order dtdgl/()".;}a’l?ﬁg»?gl ...... vroereees to....@.‘....,..».mé{oow :
3. Jndgment&ncl)rder 1 POOPPRPRI Received from H.C/ Suprerne Court | |
4. OA....LQ @{&00@..”.....‘.‘....~.;....‘.‘..,...'.....Pg..._...‘-1—.—......-Q..,....to ST R
5. EP B SEBL OB PEeridbrssssns it B
6. RA/CPorrrsirerss DUl rrrsssevisrsiiiiessions Poveeessasesssassees HOursvvsetsersessns
7. WL, b& the.fes POO\QQ&O\L’) .............. ﬂ- ........... to‘,?

8. Rqomder.ﬁn@’:«l@ mb’??“ mwﬂw...Pg lr T O ‘
9. Reply.iiiiiiiivmmivininnnnniinnienddieccnennennens ) 3 SN civeelOurariennrnrensrane
10 Anyother Papers..'.'..'...........;... .......... _Pg...l.‘.A..; ........ R to..._.;;.......;....

: 1\1\?\1\<Iémo‘o‘fApp.egrané;’...»;l;-...;'..,. ...... bereesreshieiriiesseseriferersennrensssiseseien
12, Additional Afiidawt ........... Luvidivinieiennnnnesinninnenisenssresssesssessnesssnsossessanosns
13. Wntten Arguments ................ ey veesssnnnsees i .. o

- 14 Arnendement Reply by Respondents.r:..r.:’:.'.‘.?;.;T.’,I.T:fm:::::;: o :
15 Amendment Reply ﬁled by thc Apphcant....'._....'.....,...'..‘._......‘ ..... |
16 Counter Reply.../«..-.....;..,.._.-...'....;f.i‘...‘...< .......... _

 SECTION OFFICER (JudL) -




' s
.ue/w

| FURM I\IO 4
i j (See Rule 42 ) _
;] .QENIRAL ADNMINISTRAT IVE TRIBUNAL ¢ GUWAHATI BENCH,
. | GUWRHAT I,
" 4 OHDER SHEET
- S
| 1 ‘| ( Orginal No. !Efo A2
| , b Misc.petiticn Mo, /
| b Contempt petition No, / T
| . ] \ Review Application No T~ /- L
. y e
— ‘;Appjlicufarj\t('s') Kﬁ_\/v\b\mKAW Drno Fomo
R R
Besponnder()t(s) 'IL\\ O T_ %r\/\\/) - "
| Advooaﬁl‘te for Apollcant( M. SWMM Den
| . e Gy oAl ‘
l \ i_ T
. Advocate for Respondent(s) ]QD,MLLOM/L, C.QJ/VV\Q..Q/Q )
Voo . : d _
- [ - ’
| b
| || |
- MNotes Of the Registry | . pate § « ORDER' OF THE TRIBUNAL
| — ‘i . . ‘v - - "
. "F‘-- 5 6.5.02 ' Heard My, S.Ras, learned counsel
| SUI ‘!\' i l i : Fer the applicant,
UM S
T ".mg\z'j;ic( R The application ie admitted, Cal}]
S "‘"Zif'.'\'Br? ! for the records,
._ ;
' List on 4/6/2002 fop orders,
¢ !
. t
FI amber Vice=Chai rman
mb _ : :
\ VL ' ' e ’ » Orders.
"‘-l ‘1 1406402 List. on 28,6402 for Orders.
‘ aua 0@«;{)7/ g \L‘LKA lAASL‘"‘?‘ ’ (_mn .
1. . AV 2
‘ ' Member fic “
- N ' -

‘Nr. JelLeSarkar, learned counsel appsare

n behalf of the Respondents prays for
@A{& /5/5/ 'ing on
J/N@ 4]

v+ four weeks time to file written statement,
\9/4 aQV/gG’V : ' Prayer is allowed, List the cass on 14,8,02
\ | . for uritten statement.

!

®‘Q—CJW‘LL‘ MO%W )

5 ! a L\/-‘\/
hl‘i - €H &“M)rg j ' \(JLUKW/ Vice-Chairman '
o | %}, X | Member ' -
o 3k f  mb :




Y

Wo wlg Wiy bectn
Titesd
2
)38~

o

-
+ .

\‘z\\"v ‘l\\r * Wﬁ &_e/o,\' Q\—a LQWW(\

VUN?.lyugm; Wn'lerA

=

\“B'oln

No. Wnttew 8¥ahw1/\}
e oo A

18.11.02

L]

Oy oA, 14972302

- - W

- - s
\‘—‘

»
14,8.02 On the prayer of lsarned
) " counsel for the Respondents four
ueeks further time is allowed to
the Respondents to File written
fstétement

- List-on 12,9.2002 for crders,

a'ﬁ&égéélﬂéékV\ﬁb' u!ﬁ;:ZEQZZ;;;T
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couusel see)d.ng ‘some more time to file _

writmn st.ataement. Prayer ‘allowed.

‘? List on10.10.02 for order.
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“10, 10 02 : Hr.S Sengupta, 1eamed counsel
'appearing on behalf of Mr. B.K. Sharma,
learned Si. counsel For the Railway,
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.Oon the prayer of Mr. S.Sengupta,
learned counsel for the respondents ,
further four weeks time is allowed to
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No. 140/2002 .

“Order of the Tribunal

b
24,1.2003
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None appears for the applicant.
Heard Mr. S.Sarma, learned counsel for

- the respondents. Mr. S.Sarma, le#rned

counsel for the respondents stated that
he will file written statement with one
wéek from today} In the circumstances,

the matter may be listed for hearing

on 24.1.2003. The respondents may file

written statement in the neantime,

Vice-Chairman

Present $ The Hon'ble Mr. Justice Dol
Chowdhury, Vice-Chairman.

The Hon'ble Mr, S.K. Hajra,

Administrative Member,

Mr. S.Das, learned counsel
appearing on behalf of the applicant
stated that he has received <he written
statement only yesterday and he wants to
4o through the same. The cise is accorde
ingly ddjourned. List the matter on
7e2e 2003 for hearing.

Meﬁber ‘ Vice-Chairman

Prayer has been made on behalf of

11P¢ Mr, S.8arma, learned counsel for the
‘respondents for adjournment of the caca.
- The case is accordingly adjourned. The

applicant may file rejoinder within two
weeks £rom today.

Member Vice=Chairman
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- Heard Mr.A.Dasgupta, learned counsel

{for the applicante.

put kk& up the matter before the

IpDivision Bench on 10.4.2003,

- “Vice-Chairman

ey
P

Heard learned counsel forithe parties

| Hearing concluded. Judgment delivered in
| open Gourt, kept in separate sheets. The

application is disposed of in terms of
the order. No order xas to costs.
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.APPL ICANT(S) .

I
jisri, Kanti, Kumar Das, &.73 Qthexs. . . . . . .
1
i
h
.
] . .
,ojMx-s-Das & Mr,G,Pathak.. . . . . o « o «.» o ADVOCATE FOR THE
ﬂ APPLICANT(S).
A
[ I
i
Iy ,
. - VERSUS -
|
ﬂ i
| i union of India & Others, . ., ., . . . . . . .RESPONDENT(S).
| W{ : :
I
I :
JJQM;.§.§a;m§,°R§i}w§y Sganding counsel. ADVOCATE FOE TH®
" RESPONDENT(S).

1
|

THE %QN'BLE MR JUSTICE D
S.K.HAJRA, ADMINISTRATIVE MEMBER.

;N.CHOWDHURY, VICE CHAIRMAN.

- N
THE %ON‘BLE MR.

|
Whether Reporters of local papers may be allowed to see

|

t#e judgment ?

T% be referred to the Reporter or not ?

| ﬁpether their Lordships wish to see the fair copy of the
%udgment ?

Qhether the judgment is to be circulated to the other

| Benches ?
I
{ ! ’
I '
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Date of Order : This the 21st Day of May,

THE - HON'BLE MR JUSTICE D.N.CHOWDHURY,

Original Application No: 140 of 2002.

2003.

VICE CHAIRMAN.

THE HON'BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER.

Sri
S/o

Sri
s/0

Sri
S/o
Sri
S/o

Kanti Kumar Das
Sri Tulsi Chandra Das

Dilip Chandra Dey
Late Karuna Sankar Dey

Bhabatosh Acherjee

Hari Mohan Acherijee
Baneswar Chakraborty
Manindra Chakraborty

L. Appa Rao :

S/0

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri

S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri

S/0

Sri
S/o

Sri L. Ram Lod

Sentu Aich
Late Satindra Kr. Aich

Rabi Malakar
Manindra Malakar

Prem Las
Late Babin Lal

Babul Chandra Dey
Jatindra Ch. Dey

Nishan Basfor
Ram Prasad Basfor

Binal Bhattacharjee
Sudhir Kr.Bhattacharjee

Nitai Das
Sri Abhimanya Das

Sushil Kumar Dey
Sri Birendra Kumar Dey

Haradhan Dey
Umesh Chandra Dey

Monalal Chakraborty
Late Nishi Las Chakraborty

Biswanath Kumar Dey
Prasanna Kumar Dey

Uddab Das
Navadeep Das

Narayan Kuri
Tarani Kuri

Kartik Malakar
Late Jatindra Malakar

Pijush Kanti Deb
Late Prakash Chandra Deb

Sajal Kanti Dey
Jatindra Mohan Dey.
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o 22, Sri Pravir Kumar Dhar
. S/o Bhupendra Dhar

23. Sri Rama Rao
o S/o Late Kar Rlaiya

24, Sri Lakhmi Narasaiya
’ S/o T. Narayan.

25. Sri Haradhan Debnath
S/o Krishnalal Debnath

Lo 26. Sri Gauranga Mazumdar
[ S/o Manoranjan Mazumdar

27. Sri Swapan Kumar Deb
S/o Manoranjan Deb

i 28. Sir Anil Chakraborty
: S/o0 Mahendra Chakraborty

. 29. Sri Tapan Kumar Ghose
[ S/o Surendra Ghose

30. Sri Harilal Bhagat
S/o Kapildeo Bhagat

31. Sri Bindaram Biswas
S/o0 Nilamani Biswas

32. Sri Amulya Rishi

: S/o Rabindra Rishi

o 33. Sri Rameswar Kathar
S/o Late Sital Kathar

b 34. Sri Babul Talukdar
S/o Debendra Talukdar

P 35. Sri Gauranga Dey
: S/o Kailash Dey

P 36. Sri Sadhu Tati
” S/o Krishna Tati

37. Sri Niranjan Dutta
S/o Pran Krishna

o 38. Sri Dulal Das
o S/o Kalipada Das

39. Sri Khokan Ch. Dey
S/o Nagendra Dey

40. Sri Babul Deka
S/o Digambar Deka

o 41. Sri Ranjit Tati
{ S/o Kamdhan Tati

: 42, Sri Babul Dey
L S/o Prafulla Dey
: 43. Sri Gopal Kaya
P S/o Arma Kaya

| 44. Sri Narayan Chandra Dey
i S/o Late Hari Mohan Dey

: 3 45, Sri Lalit Mohan Paul
' S/o Jogeswar Paul
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47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

67.

68.

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

"Sri

S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

Sri
S/o

X
w
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Shiba Prasad Shyam
Kanailal Shyam

Sajal Dutta
Amulya Ranjan Dutta

Sushil Choudhury
Ramani Choudhury

Paltan Mandal
Surendra Mandal

Gopal Orang
Janki Orang

Ranjit Debnath
Srimanta Debnath

Kageswar Bora
Jonaram Bora

Gopal Ch. Das
Kamini Kr. Das

Sugrib Tati
Santo Tati

Lila Tati
Cheroo Tati

Chunnilal
Ram Chandra

Madhab Tati
Jogli Tati

Putul Tati
Raghumani Tati

Bagai Tati
Bablu Tati

Judhisthir Nath
Dhirendra Nath

Durga Paul
Jagabandhu Paul

Sibendra Chakraborty
Jitendra Chakraborty

Parimal Chandra Dey
Satish Ch. Dey

Ajit Kumar Deb
Kalachand Deb

Durgush Thakur
Kamal Thakur

Gbpal Sarma
Indramani Sharma

Lakhan Debnath
Hargobinda Sarkar

Swapan Sarkar
Late Jogendra Sarkar
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69. Sri Dulal Sarkar
S/o Late Jogesh Sarkar

70. Sri Puneswar Phukan
S/o Late Akaman Phukan

71. Sri Maran Mazumdar
S/o Prafulla Mazumdar

72. Sri Kartik Gore
S/o Dasarath Gore

73. Sri Subhash Chandra Debnath
S/o Late Nirod Ch. Debnath

74. Sri Jiban Chandra Sarkar
S/o Late Sachin Sarkar

75. Sri Minash Ali
S/o Rajib Ali

76. Sri Minash Ali
S/o Gobinda Dey.

All the applicants are resident of Lumding in the District
of Nagaon, Assam.

« « « « Applicants.

By Advocates Mr.Sarbanda Das, Mr.G.Pathak.
- Versus -

1. Union of India
Represented by the Secretary to the
Government of India in the
Department of Railways
Rail Bhawan, Raisina Road
New Delhi - 110 001.

2. The General Manager (Personnel)
North-East Frontier Railway
Maligaon, Guwahati - 781 011.
3. Senior Divisional Railway Manager (P)
Lumding, District:- Nagaon o
Assam. « « « Respondents.

By Mr.S.Sarma, Railway Standing counsel.

ORDER

CHOWDHURY J.(V.C.):

The applicants are 76 in number who claimed that they

rendered services under the respondents as casual labourer
and‘ were subsequently retrenched. The applicants claimed
that Railwéy' Board introduced a scheme for absorption of
such workers. The policy was introduced to absorb ﬁhe
casual labourers who were discharged before 1.1.1981 which

included open line and project line casual labourers. These

Cbntd./S
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applicants claimed that they also moved the authority for
providing the benefits of the Railway Board Circular, 1987.
But in the Live-Register/Supplementary Live Register
prepared by the authority the name of the applicants were
not included. According to the applicants, their case was
not properly considered.

2. The respondents in the written statement denied and
disputed the claim of the applicants and submitted that
these applicants submitted represenations at a belated
stagé, therefore the authority did not consider it fit to
entertain their represenations. In the written statement the
respondents submitted that the authority considered the
cases of all the persons those who filed applications in
time and pursuant thereto 194 name of casual workers wére
registered. Since the applicants did not apply in time
their case could not be considered.

3. We have heard Mr.S.Das, learned counsel for the
applicants and also Mr.S.Sarma, learned Standing counsel for
the Railways.

4. We have given our anxious consideration on the matter.
The 1issue raised in this application requires further
evaluation of facts on verification of the records.
Considering the facts and circumstances of the case, we are
of the opinion that ends of justice will be met, if a
direction is issued to the applicants to submit individual
representations before the General Manager (P), N.F.Railway,
Maligaon, Guwahati-l1l. Accordingly, the applicants are
directed to submit individual representations before the
aforesaid authority within a period of one month from the
receipt of the order. If such applications are made, the
authority shall consider their case as per law and pass

appropriate order. It is expected that the authority shall

Contd./®6
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consider it expeditiously and preferably within a period of

six months from the receipt of the individual
representations.

Subject to the observations made above, the application

stands disposed of.

There shall, however, be no order as to costs.

f:::--L+ AN
( s.K.HiJRA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN




IN __ THE

CENTRAL

N . \9

ADMINISTRATIVE _IRIBUNAL,

GUWAHATI BENCH

. S s S P o . ool ol S S S o

g PP TSI

51.No.

——— ———

3)

&)

5)

B
§
t

— ——— - — o oot >

i Application Under Section 19 of the Administrative Tribux_q_al‘s §
=

0. A, NO. /40 /2002,

Shri Kanti Kumar Das and Others.

seses Applicants,
- Versus =

Union of India and Others.

+vs. Respondents.

INDEX

Description of Anne-~ Pages

Documents. xure. .

Application o 01 - 16

List of Applicants  'A¥) 17 - 2
along with the .

date of engagement

and date of dis-

charge.

pe Copy of the B! 22 - 25
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E/57/0 Pt.XII(C)

dated 4,12,98 issued

by the General Mana-

ger(P), N.F.Railway,

Maligaonm

Type Copy of the tCt o2k - 25
Circular No.E(NG)II/

' 98/CL/32 dtd.9.10.98

issued by the Railway
Board,New Delhi.

Type Copy of the D! 26 -
Circular No.E/41/

CL(E) /Pt-I1I, dated

8.9. 2000 issued by

the General Mana-

ger(P), N,F.Railway,

Maligaon..
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Documents.

Type Copy of the
Circubar HO:RECT-914

No.E/57/0 P.XII(C)
Dated 15.3. 2001
issued by the General
Manager (P), NJF.
Railway, Maligaon.

Type Copy of the
Representation dated
19-5=2000 submitted
by the Applicantis

- Association before

the Respondent No,3,
Divisional Rly.Manager
Lumding.,

Type Copy of the
Representation dated
9-2-2001 submitted by
the Applicant's Asso-
ciation before the
Respondent No.3,Divi-
sional Rly.Manager,
Lumding.

Type Copy of the
Representation dated
21-06-01 submitted by
the Applicant's Asso-
ciation before the
Respondent No.?2, The
General Manager {(Perso-
nnel), N.F.Rly.,Mali-
ga-on,Guwahati~11.

Type Copy of the
Representation dated

2=8-2001 submitted by

the Applicant's Asso-
ciation before the
Hon'ble Minister of

Railways (Rail Mantra-.

laya)Railway Board,
New Delhi,

N

Anne~ Pages
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tGI 33
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It 36 - 37
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GUWAHATI BENCH :: GUWAHATI,

0. As NO. /’éf@ /2002.

PARTICULARS OF THE APPLICANTS

Sri Kanti Kumar Das,
Svon of Sri Tulsi Chandra Das,l

Sri Dilip Chandra Dey

Son of Late Karuna Sankar Dey.!
Sri Bhabatosh Acherjee,

Son of Hari Mohan Acherjee,:
Sri Baneswar Chakraborty, -
Son of Manindra Chakraborty.,
Sri L. Appa Rao,

Son of Sri L. Ram Loo,!

Sri Sentu Aich, SR
Son of Late Satindra Krei Aich,!
Sri Rabi Malakar, '

Son of Manindra Malakar,!

Sri Prem Lal,
Son of Late Babin Lalyl

Sri Babul Chandra Dey,‘f
Son of Jatindra Ch, Dey.!
Sri Nishan Basfor, "

Son of Ram Prasad Basfor.

Sri Binal Bhattacharjee,
Son of Sudhir Kr.Bhattacharjee,

Sri Nitai Das,
Son of Sri Abhimanya Dasy

(Contd.’. see OP/ZC‘?)
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15)
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18)
19)
o
1)
22)

23)

26)

27)

Sri
Son

Sri
Son

Sri

Son

Sri
Son
Sri

Son

Sri
Son

- 2 -

Sushil Kumar Dey,
of Sri Birendra Kumar Dey,

Haradhan Dey, ,
of Umesh Chandra Dey.l

Monalal Chekraborty,
of Late Nishi Lal Chakraborty.i

Biswanath Kumzpe Dey,‘
of Prasanna Kumar Dey,i

Uddhab Das,
of Navadeep Dasl

Narayan Kuri,
of Tarani Kuri,!

Sri Kaptik - Malakar,

Son

Sri
Son

of Late Jatindra Malakar,l

Pijush Kanti Deb,
of Late Prakash Chs' Deb,'

Sri Sajal Kenti Dey,

Son

Sri
Son

of Jatindra Mohan Dey.i

Prabir Kumar Dhar,
of Bhupendra Dhar,!

Sri Rama Rao,

Son
Sri
Son

Sri
Son

Sri
Son

Sri
Son

of Late Kar Rlaiyé.‘{

Lakhmi Norasaiya,
of T, Narayano‘

Haradhan Debnath,
of Krishnalal Debnath,!

Gauranga Mazumdar,
of Manoranjan Mazumda-I!

Swapan Kumar Deb,
of Manoranjan Deb,

. fuanzyen Adlas

(Contd. e e OP/BO%)
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30)
31)

32)

33)

'34)

35)

36)

37)

38)

39)
40)

41)

Sri

- Son

Sri

Son

Sri
Son

‘Sri

Son

Sri
Son

Sri

BSon

‘Sri.

Son

Sri
Son

ori
Son

Sri
Son

Sri

- Son

Sri
Son
Sri
sSon

Sri
Son

-3 -

Anil Chakraborty,

of Mahendra Chakraborty.

Tapan Kumar Ghose,
of Surendra Ghose,

‘Harilal Bhagat,

of Kapildeo Bhagat,

Bindaram Biswas,
of Nilmani Biswas.,

Amulya Rishi
of Rabindra Rishi
Rameswar Kathar,

of Late Sital Kathar,

Babul Takukdar,
of Debendra Talukdar.

Gauranga Dey,
of Kailash Dey.

Sadhu Tati,
of Krishna Tati.

Niranjan Dutta,
of Pran ¥Kxxk Krishna,

Dulal Das,
of Kalipada Das

Khokan Ch, Dey,
of Nagendra Dey.

Babul Deka,
of Digambar Deka,

Ranjit Tati,
of Kamdhan Tati.

e~

Y
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43)

i)

l§5)

46)

L7)

48)

L9y

50)
51)
52)
53)
54)
55)

56)

Sri
Son

Sri
Son

Sri
Son
Sri
Son

Sri
Son

Sri
Son

Sri
Son
Sri
Son

- Sri

Son
Sri
Son
Sri
Son
Sri
Son

Sri
Son

Sri
Son

Sri
Son

Babul Dey,
of Prafulla Dey.

Gopal Kaya,
of Arma Kaya,

Narayan Chandra Dey,

of Late Hari Mohan Dey.

Lalit Mohan Paul,
of Jogeswar Paul.

Shiba Prasad Shyam,

-of Kanailal Shyam.

Sajal Dutta,

of Amulya Ranjan Dutta.

Sushil Choudhury,
of Ramani Choudhury.

Paltan Mandal,
of Surendra Mandal,

Gopal Orang,
of Janki Orang.

Ranjit Debnath,

of Srimanta Debnath.

Kageswar Bora,
of Jonaram Bora,

Gopal Ch. Das,
of Kamini Kr. Das.

Sugrib Tati,
of Santo Tati.

Lila Tati,
of Cheroo Tati.,

Chunnilel,
of Ram Chandra,

79
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57)

58)
59)
60)

61)

| 62)

63)

64)

65)

66)

67)
68)
69)

70)

Sri Madhab Tati,
Son of Jogli Tati.

Sri Putul Tati,
Son of Raghumani Tati.

Sri Bagai Tati,
Son of Balbu Tati..

Sri Judhisthir Nath,
Son of Dhirendra Nath.

Sri Durga Paul,
Son of Jagabandhu Paul,

Sri Sibendra Chakraborty,
Son of Sri Jitendra Chakraborty.!

Sri Parimal Chandra Dey,
Son of Satish Ch. Dey.

Sri Ajit Kumar Deb, -
Son of Kalachand Deb.:

Sri Durgush Thakur,
Son of Kamal Thakur.,:

Sri Gopal Sharpa

Son of Indramani Sharma.,'
Sri Lakhan Debnath,

Son of Hargobinda Sarkarsl

Sri Swapan Sarkar,
Son of Late Jogesh Sarkars

Sri Dulal Sarka#,
Sonof Late Jogesh Sarkarsi

Sri Puneswar Phukan,
Son of Late Akaman Phukan.!

(Contdo{o eose cP/si-l)
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71)

72)

7)
74)
75)
76)

e
B)

1)

3)

e

,2/'\
Sri Maran Mazumdar, _ '_E%
Son of Prafulla Mazumdar,i ‘Eg‘
| -

Sri Kartik Gore,
Son of Dasarath Gore,!

Sri Subal Chandra Debnath,
Son of Late Nirod Ch. Debnath,!

Sri Jiban Chandra Sarkar,
Son of Late Sachin Sarkar,

Sri Minash Ali,
Son of Rajib Ali,!

Sri Santoo Dey,

S f Gobinda P o) Lo otians
on of Gobinda Dey., oot o Lo =7

U the Loy arel M
AU e e e Hs

PARTICULARS OF RESPONDENTS

ceeses Applicantsﬁ

_Union 6f india,

Represented by the Secretary to the
Government of India in the
Department of Railways,

Rail Bhawan, Raisina Road,

New Delhi = 110 001,

The General Manager (Personnel),
North-East Frontier Railway,
Maligaon, Guwahati - 781 0g1.!

Senior Divisional Railway Manager (P),
Lumding, District Nagaon,
A s 8 a m

seoces Respondentse.

(Con‘tdg eesnse OP/'Z‘ ) i
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C)  PARTICULARS OF THE ORDERS FOR WHICH
| THE_APPLICATION IS WADE :

a) Order No.E(NG)II/98/CL/32, New Delhi,
Dated 09-10-98 issued by Respondent No,1.

b) Order No.RECT-884, E/57/0 Pt.XII(C),
Dated 04-12-98, issued by Respondent NOos 2

¢).  Order No.E/41/CL(E)/Pt-II, Maligaon,
Dated 8~9-2000 issued by the Respondent No. 2.

- d) Order No.RECT-914 No.-E/57/0 P.XII(C),

issued by Respondent No.Z2.

All these orders are in connection to the absorption

of Ex~Casual Labourers of Railways.’

D)  JURISDICTION OF TRIBUNAL :

This application is within the jurisdiction of this

Hon'ble Tribunal.

E) LIMITATION 3

This application is within the period of limitation,

'F)  DEPARTMENTAL REVEDIES IF_EXHAUSTED :

The applicants sent several representations to the

respondents for their absorption in service.

' Gg) FACTS OF THE CASE

1) That, the Government of India in Ministry of Railways
came to realise that railway workers who have put on

their services as casu2l workers for several years

(Contdes...sP/8.)
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were not regularised at all which made the service Eég
z

condition most un¢ertain in the absence of a proper
wcheme with guidelines for absorption of such casual
workers so the railway authorities decided to nake a
scheme for that purpose. So, the Railway Board which
is the highest authority in Railway Administration
made a scheme for that purpose.’ So, the Railway
Board which is the highest authority in Railway Admihis—
tpation made a scheme with guidelines for making a
1ist of Ex~Casual Labourers 2ll over India (Division=
wise) in a Register called Live-Register and Suppli-
mentary Live Register so that there is a proper
scpeening of such Casual workers for the purpose of

regularisation,'

The Railﬁay Board's decision was sent to all the
Divisional Offices inviting applications from Ex-Casual
Labourers for inclusion of their names in the Live
Register / Supplimentary Live Register in respective
offices ) Accordingly all the offices were required

to put-up the copies of the Circular in the Notice
Boards of all offices, It was also required to publish
this information in Local News Papers so that every-
body is informed of this special opportunity introduced
by the Railway Board,

Unfortunately the news about the new facility
for the Ex-Casual Labours / Workers was not properly

circulated in Lumding Division and it was not put up
in the Notice Board of all offices and there was no

(Con‘td.:. soe ooP/9°l)
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Kz report about it in any local News Papers .for which
many genuine candidates could not send in their appli-

cations with necessary particulars, Yet many workers .

NI YD OTY

on the basis of verbal information of the new policy
and facility approached the authorities concerﬁed with
applications and particulars, But, the‘authorities
concerned did not accept the applications but assured
that inquiries will be made from the work-sites where
they last worked and then only on receipt of records

from the work-sites, their cases will be considered.,

That, it is learnt that reports were sent from
the work-sites in favour 6f\the workmen, Even then their
names were not included in the Live-Register /Suppli-
mentary Live Register and so the workmen were deprived

of any benefit under the new scheme,

It is‘pertinent to state that the officials
of Lumding Division arbitrarily and whimsically .
prepared a list of their own without any basis and
from that list 194 workers were ﬁkx&xptiﬂ absofbed_
excluding meny more genuine candidates including the
present applicants. But, the present applicants persis-
tently kept on demanding their own absorption like the
194 similarly situated workmen given the benefit, of
absorption. Then the efficers came out with an assurance

that en inquiry will be made from the officers on the

work-sites where they last worked and on receipt of

reports from the concerned officials of the respective

work-sites a list will be prepared, It is learn$ that

(Contd. [ ) P/1Oo)
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the ‘officials concerned of the work-site sent reports

learnt that the names of the applicants have been

-

in favour of the applicants. The applicants reliably §§

figured in the lists of Ex-Casual labourers pgepared =
by the concerned officials in respective work-sites,’
Even then none of the applicants have been absorbed

as yet.

That, the present applicants were Ek—Casual
employees who worked within the Jurisdidtion of Lumding
Division in different work-sites. Since at the relevant
time of issuance of this &aid circuiar/schame théy
were scattered over a vast area  for the maintenance
of their livelihood and there were communication gaps
among themselves as welllas with the respective offices
where they worked earlier, It was not possible for
them to know the purpose of the scheme, because the
scheme was not given proper publicity and it was not
notified in the offices concerned which obstructed
the applicants from getting proper information,i Even
when they got the information, they applied but their
applications were neither received nor considered by

the erficers concerned i

That; the applicants along with other

- Ex-Casual workers undef Northeast Frontier Railway,

Lumding Division formed an organisation nnder the
neme and style of " Casual Labour Organisation, Lumding"
o ventilate their grievances before the authority.

( Contd.ss..P/1140)
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* through their organisation placed their grievances

- 11 -

The applicants themselves individually and also

AAZL@§1/7ﬁZZVZL/74§LJé§;

_ before the officers concerned, who actually prepared -

an additional list for inclusion in the Live Register,
but this was not actually done and the applicants
were deprived of the benefit under the new scheme of

the Railway Board for no fault on their part.

That as many as 194 Ex-Casual Workers under

. the Jurisdiction of Lumding Division-have been
-screened and absorbed by. the Respondent No.3 who did

_'nbt consider the cases of the present applicants due

to reasons best known to the Respondent No.3 above,
Though the present applicants and 194 employees
mentipned above were similarly situated and at

places some of the present applicants have better

_ candidature then some of the 194 employees absorbed

by the Respondent No.3.
That, althdugh the present applicants sent
repeatedly their applicamions for absorption to all

concerned individually as well as through their

organisation, nothing came out from it. So as a

. last resort the present applicants have been compelled

to file the present application before this Hon'ble

Tribunal for redressal of their grievances.

Although the present applicants were all Ex-Casual
workers supported by documents issued by‘their
employer, despite their best efforts, their names
were not maintained in the Live Register /Supplimen-

tary Live Register for which reason their cases

(Contd‘ooooop/12’)
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were not considered for absorption in service, This is x
the grievances of the present applicants and they sent

several representations to the authorities concerned,

/

but did not get any relief so they have been compeiled
to file this present application before this Hon'ble
Tribunal for a direction to the Respondents to absorb
them, because similarly placed other Ex~Casual Workers
in different divisions all over the Country have been
absorbed, The present applicants have been deprived of
this benefit. So, the present applicants! prayer is to
give the benefits to them which have been given to
other Ex~Casual employees in different places.,

GROUND FOR RELIEF WITH LEGAL PROVISIONS

For that the Railway Board the Respondent No.1 created
some legal rights for the absorption of the applicants

as Ex-Casual Labour which was a policy decision of the
Central Government in the Department of Railways,! But
the applicants were demiwed this'opportunity and valuable
right, for which the applicants have filed the present
application for redressal of their griefances

For that the circulars / notices / orders issued by

the Railway Board from time to time were not properly
circulated by putting upi,in'the Notice Bbard of diffe-
rent offices all over the areas covered by the North
East Fromtier Railways particularly in Lumding Division.!
And there was no information of it published in the
local News Papers.i This was against the right to

(Con‘td.'. seee P/1 30{)



3)

&)

-13 =

information which is now considered as a fundamental
right by the Hon'ble Supreme Court of India and as
such there was a violation of legal rights of the

‘applicants who could not submit their applicatlons

immediately after the declaration of the scheme.

For that the Respondent No.3 arbitrarily and whimsi-
cally prepared the Live Register and Suppliméntary
Live Register of Ex-Casual Labourer without following
any ﬁorms and procedures, This offended the right to
equality and right to equal opportunities in public |
services as guaranteed under Article.14 and 16 of the

Constitution of India.

For that, Respondent No.3 acted illegally and against
the legal provisions'by allowing 194 equally not
similarly situated employees to enjoy the benefits of

the new policy of regularisation and absorption in

8
|

employment and at the same time denying the same benefit

to the present appiicanﬁégtihis is not only arbitrary
and unfair, unknown to the Constitution of India, but

at the same time against the right to life which is

" This is so,because right to comfortable and decent

living is now considered by the Honfble Supreme Cqurt'

of India 8s a right included in the right to 1ife,

'guaranteed under Article 21 of the Constitution of India,!

For that looked at from any point of view, the impugned

action of the Respondents is illegal and can not be

sustained in law,.

(Contd. s s .P/ﬂla.) |
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. their organisation . But there was no positlve response

- 14 -
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DETAILS OF REMEDIES EXHAUSTED 3

The applicants sent several representations to the

authorities concerned both individually and through

N2V 2

in respect of many of the representatlons.

MATTER NOT PENDING BEFORE ANY COURT / TRIBUNAL :

The applicants declare that they have not filed any
application before any Court / Tribunal concerning

the subject matter of the applications

RELIEF _ SOUGHT :

The applicants pray for the following reliefs -

The names of the applicants be included in the Live
Register / Supplimentary Live Register of Ex-Casual
workers.; "

Direction be given to the Respondents to absorb the
applicants in the same ¥k way as was been done with

regard in 194 similarly situated Ex-Casual Workers,

Any other Order or Direction to the Respondents as
this Hon'ble Tribunal may deem fit end proper.!

A suitable amount commensurate with the expenditure
involved in this case,

Interim Order, if any, en Order may be passed direc-

* ¢ing the Respondents not to absorbed any Ex-Casual

Wbrkmgn without considering the cases of the present
KPPXIRRLLARK applicants.i

(contdQ‘O oe e .P/15.!)
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The application is submitted through the Lawyer §
of the applicants, §
PARTICULARS OF THE POSTAL ORDER : -3

2
Numbe’r of Postal Orderse,: 9 A5 7 F76 9 :
The name of issuing Post Office, Iteed P I Ounwsbonity
Date of Issue,¢ Z9-4-02

| LIST __OF__ ENCLOSURES :

As per Index.
The applicants; crave leave to file this application
Jjointly as the cause of action is common to all,
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VERIFICATION

I, Shri Niranjan Dutta, Son of Late Pran "
Krighna Dutta, aged about. 37 Years by faith Hinduy,
| Resident 'of Lumding in the District of Nagaon,

- Assam, do hereby solemnly declare and affirm that
D am one ) He agelicant g Hoc peBids axol
ﬁ/y(I have been duly authorised by all +the applicants
- to sign this Verification on behalf of +them and
the contents of this application in Paragraph (A)

- %o (M) are true to the best of my knowledge,

 information and belief and I have not supressed any

- material before +this Hon'ble Tribunal

And I sign this Verification today on this

ZmA  day of __May, /2002 at Guwahati.

Date :_

- Place ggyghatiﬁ

Prepared in my Office:

( Advocate )

; . Nﬁﬂixﬁﬂgibﬁﬂl)jﬁtaw

Deponent



STATEMENT OF EX-CASUAL LABOURER

/iwowwA¢&»'4'

WHO WORKED 1IN THE

5

RAILWAY DEPARTMENT UNDER LUMDING DIVISION BUT

REGULARISED _IN

- v p o —

- NOT

THE RAILWAY DEPARTMENT THROUGH

SCREENING §
31,; Name of Ex~Casual Labour Date of Date of Place of
and Father's Name Engage- Dischar— Working
ment ge.
1)  Sri Kenti Eumar Das 19-6-31 31=03-82 LCW/LMG é%;
S/0 Sri Tulsi Ch. Das, |
2) Mr. Dilip Ch, Dey 15-06-89  22-09-79 FCW/Haflong
S /0.Lt.Karuna Sankar Dey. ,
3)  Mr, Bhabatosh Acherjee 20-12-72  07-05-7T4 ~ SSE/PWI/H/
$/0, Hari Mohan Acherjee. LMG
4) Mr. Beneshwar Chakraborty. 26-06-76 15-09-76  SSE/P.WAY/
: S/0.Manindra Chakraborty.! HILL/LMG.
5) Mr. L. Appa Rao _ 14-04~85 2B-05-86 W/S / LMG,
S/O. Sni Lw ‘Ram Loe, ' : :
6) Mr. Sentu Aich, 21-12-85 13-03-86 W/S / LMG.
$/0 Lt.Satindra Kr.Aich. *
7) Mr, Rabi Malakar,: 14-1 -8t 27-05-86 W/S / LMG,
S/0 Manindra Malakar. '
8) Mr, Prem Lal, 18-07-78 15-09~78 CTR / LMG.'
S/0 Late Babin |
9) Mr, Babul Ch. Dey 17-01-76 151276 §E/w/omv _—
$/0. Jatindra Ch.Dey. f ERIE R
10) Mr, Nishen Basfor 25-01=75  31-08=75 FRIDGE
S/0 Ram Prasad Basfor v Bandarkhal
11) Mr.' Bimal Bhattacharjee 12-03-72 22-01~76  BRIDGE/LMG
5 /0.Sudhir Kr.Bhattacharjee
12) Sri Nitai Das 20-06-76 15-10-77  PWI/HJI
_ S5/0.,5ri Abhimanya Das,'
13) Sri Susil Kr. Dey, 02-05-77 15-02-78 IOW / CEK
$/0. Sri Birendra Kr.Dey.
14) Mr. Haradhan Dey 29-06-81  15-10-81  PWI/NOG
S/0. Umesh Ch.Dey.’
15) Mr. Monalal Chakraborty 31-03-75  14=05-75 SSE/FWI
5/0,Lt.Nishilal Chekraborty - DPU
16) Mr.Biswanath Kr.Dey, 25-04=75 15-07-75 SSE/FWI
S/0.Prasanna Kr.Dey,' DRU
17) Mr. Udhab Das, 19/06/77 ~ 25-06~T7 ~ SSE/FWL
S/0 Navadeep Das " DRU
(Contdeeesees)
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5/0, Kailash Dey.

el
</ -2 -
Y
~ 81, Name of Ex-Casual Labour Date of
and Father's Name Engage—
mento
18) Mr.! Narayan Kuri, 08-08-76
~ $/0. Tarani Kuri,
19) Mr. Kartik Malakar 08-11-76
5/0.Lt.Jatindra Malakar,
20) Mr. Pijush Kanti Deb, 11-09-82
S/0.Lt,Prakash Ch.Deb.'
21) Mr,Sajal Kanti Dey, 05-06-78
S$/0, Jatindra Mohan Dey. 07-08-78
04=01-79
22) Mr, Prabir Kr.Dhar 16=04=T75
' S /0. Bhupendra Dhar
23) Mr. Rama Rao 24-08-85
S$/0 Late KarRLAIYA -
24) Mr. Lakhmi Norasaiya 18-12-84
S/0 T, Narayan
25) Mr, Haradhan Debnath 18=11=77
~  8/0. Krishna Lal Debnath. ,
26) Mr. Gouranga Mazumdar 03-08-78
S$/0, Monoranjan
27) Mr. Swapen Kr. Deb 190773
" 8/0. Monoranjan Deb.
28) Mr. Anil Chakraborty 19-03-76
S/0. Mahendra, -
25) Mr. Tapan Kr, Ghose 18-03-75
S5/0. Surendra Ghose.
30) Mr, Harilal Bhagat 28-11=75
'~ 5/0. Kapildeo Bhagat
31) Mr, Bindaram Biswas 06-12-77
5/0, Nilmoni Biswas
32) Mr. Amulya Rishi 29-11=Th
5/0, Rabindra Rishi
33) Mr., Rameswar Kalhar 18-12~75
3/0 Lt,' Sital Kalhar.
34) Mr. Babul Talukdar 16-09-70
$/0. Debendra Talukda-r'e ,
35) Mr. Gouranga Dey, 10-08-76

g@
Date of Place of
Dis- Working
charge <
15-09-76  IOW/Haflong
15-12-76 I0W/GID §
0-10-82 SSESIE S
Mariyani 5%;
04-07-78 g =
06-09-78 ST ____
03=-02-79 New Gauhati
010575  SSE/PUAY
DFU
27-06~86  W/S/LMG
27-05-86  W/S/LMG
15-05-78  SSE/PHAY
DU
15-10-78  SSE/PUAY
DRV
151173 SSB/P WAL
DCA HJO
15-06-76  SSE/P_VAY
DPU
15-04-75  SSE/P UAY
DPU
03-03-76  SSE/P WAY
DPU
171277 SSE[P WAY
DFU -
15-12-74  SSE/P_WAY
DPU
15-06-76  SSE/P_VAX
DRU
15-02-71  SSE/ PL_
. DRU
15-09-76  SSE/PVAY
| DPU

(Con'td........)
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. No./

—-F -

Name of Ex~Casual Labour
and Fathert!s Name

36)
37)
38)
‘39)?
40)
)

42)

43)

)
1)
46)
47)
48)

49)

'So)

51)
52)
53"

54)

Mr, Sadhu Tati
$/0, Krishna Tati

Mr, Niranjan Dutta
S5/0 Pran Krishna Duttas

Mr, Dulal Das
3/0. Kalipada Das

Mr., Khokan Che: Dey.
S5/0. Nagendra Dey.

Mr, Babul Deka
S /0. Digambar Deka,

Mr. Ranjit Tati,
S5/0. Kamdhan Tati,!

Mr. Babul Dey
S/0. Prafulla Dey.

Mr. GO pal Kaya
S /0. Arma Kaya,

Mr, Narayan Ch. Dey,
$/0, Lt.Hari Mohan Dey.:

Mr. Lalit Mohan Paul,
S /0. Jogeswar Paul,

Mr., Shiba Prasad Shgam
S /0. Kanailal Shyams

Mr. Sajal Dutta,
S /0. Amulya Rn.,Dutta.

Mr. Susil Choudhury,
S /0. Ramani Choudhurys

Mr. Paltan Mandal,
$/0. Surendra Mandal,

Mr. Gopal Orang,

5/0, Janki Orang.

Mr, Ranjit Debnath, |
S /0. Sree Manta Debnaths

Mr. Kageswar Bora
S /0. Jonaram Bora.

Mr. Gopal Ch. Das
S /0. Kamini Kr. Das. -

Mr. Sugrib Tati,
s /0. Santo Tati.

Mr., Lila Tati,
S /0, Cheroo Tati.

Attt ey

Contrd ol <ot

| AT

N
Date of Date of Place of
Engage~ Dis= Working
ment charge
16-12-75 15-03-76 SSE/P WAY
DFU
191177 15-10-78  SSE/P @AY
DFU
17-10=75 13-05-76  SSE/P WAY §
BAXP %
17-12-75 15-08-76 SSE/P WAY £
: BX
26-11=Th  24-05-75 SSE/P WAY
BX
16~12=75 15-03-76 SSE/P WAY
) | BX
17-12T5 15-05-76  SSE/P WAY
BX
17-12-75 15-08-76 SSE/ P WAY
o '—B_LP'X .
16-06-72 15-11-76 SSE éP WAY
03-03-74  07-05~74 SSE/P WAY
o
17-12=75 15-08-76 gs_gé%}wﬁl_
27-11=75 15-08-76 SSE/ P.WAY
' D
18-06-76 15=09=76 s_g%&ﬁg
17-12-75 16-10-~77 SSE WAY
—%“"P
15-03-83 15-05-8% SSE/P _WAY
° BX
18-08-75 15-10-75 SSE/E WAY
18-11-77 15-10-78 SSE/P WAY
19-08-75 15-12-75 SSE/P WAY
30-12=76  15-02-77 BXP
16-12-75 15-03-76 SE /P WAY
5 5 __§£§____
16-42=75 15-06-76 SE /PPwAY
(Contd.........)
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$1l. Name of Ex~Casual Labour Dateof Date of Place of ~
Mo. and Father's Name, Engage-— Dis- Working 6
ment charge
56) Mr, Chunnilal 06-11=73 18-05-73 SSE/P WAY§
S/0. Ramchandra, ’ '“ﬁp“—
57) Mr, Madhab Tati 10=12=75 15-03-76 SE/P WAY
S/0, Jogli Tati. . BXP -
58) Mr. Putul Tati 22-01=75 15-08-75 SE/P WAY
S/0, Ragumani Tati. | "'éfp—__
59) Mr. Bagai Tati 17-01=75 15-08-75 SE/P WAY %J
| S/0. Balbu Tati, BXP  F
60) Mr, Judhishtir Nath 05-10-75 15-05-76 SE/P WAY
S5 /0. Dhirendra Nath, BX
61) HMr., Durga Paul 28-1=78  17-02-78 SSE/P WAY
S/0. Jagabandhu Paul, : BXP
62) Mr, Sibendra Chakraborty, 16-08-81 15=11=81 SOE /P VWAY
| 5/0. Sri Jitendra Chakraborty.' DRU
63) Mr. Parimal Ch, Dey. 29~07~77  15-09-77  IOW/Maibong
S/0. Satish Ch, Dey. 01=10-77  15-10-77
64) Mr, Ajit Kr, Deb, 28-01-78 17-02-78 PWI/DFU
S$/0., Kalachand Deb, 03=03=78 15-04-78
65) Mr, Durgesh Thakur 18-12-75  23-03-76 PWI/DPU
S5/0. Kamal Thakur, :
66) Mr. Gopal Sharma 24-06-77 15-10-77  PWI/DPU
~ S5/0, Indramoni Sharma
67) Mr. Lakhan Debnath 240677 15-10=77 PWI /DPU
- 5/0. Hargobinda Debnath, _
68) Mr. Swapan Sarkar, 17-10=75 28-03-76 PWI/DFU
~ 5/0. Lt, Jogesh Sarkar, , ,
69) Mr, Dulal Sarkar 18-10-75 01=03=76 PWI/DFU
S$/0., Lt.Jogesh Sarkar,:
70} Mr, Puneswar Phukan 1M1=11=77 25-11-77  PWI/DPU
5/0 Lt, Akaman Phukan . N
71) Mr. Maran Mazumdar 28-02-78 22-06=78 Bridge/
5/0, Prafulla Mazumdar 17-01-83 15-01-84  Rangapara
72) Mr, Kartik Gore 16-07-77  16-10-77  PWI/BXP
o 5/0. Dasarath Gores
(Con‘td.'.......)



Néme of Ex-~Casual Labour

Nea1 9as77

Sl, Date of Date of Place of
NOy and Father's Name Engage- Dis- Working
' ment charge
73) Mr., Subal Ch, Debnath O4-12/78 08-12-78 PWI /DPU
S/0. Lt,Nirod Ch, Debnath, | :
74) Mr., Jiban Chandra Sarkar  04-02-78 10-12-78 PWI / DRU
S5/0. Lt. Sachin Sarkar, ~
75) Mr. Minash Ali 22-07~77 15-10-78 SSE/PWI/DFU
S/0. Rajib Ali,
76) Mr, Santoo Dey, 19-07-73 15-09-75 SE/P WAY
S5/0. Bobinda Dey, BXP
-$2:000¢ $=
%bﬁzni;;y
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Northeast Frontier Railway

Office of the
General Manager (P)
Maligaon, Guwahati - 11

RECT-884 | Dated 4,12,98. ‘
E/57/0 Pt.XII(C) | o Eé;
igg

To

-GM(Con), Maligaon '

A1l PHODs, All DRMs & All DAOs,

All controlling Officers of Non-Divisionalised Offices,
The GS/NFREU, NFRMU & AISCTREA, .

Sub:- Screening of Casual Labour borne on the
Live /Supplementary Live, Casual Labour
register,

A copy of Railway Board's letter No.E(NG)II/98/CL/32
.dated 09.10,98 on the above mentioned subject is forwarded for
information and necessary action, It is clarified that scree-—
ning of ex=-casual labour borne on the live/supplementary live
Casual Labour Register against vacancies in the various depart-
ments would not be a matter of course and autbmatic but this
process has to be decided based on justification regarding
filling up of vacancies in a particular department, Proposals
for appointment of ex-casual labour from these registers would
continue to be sent to Hd for obtaining GM's approval and
only after the approval is conveyed to the division, they would
take further necessary action regarding appointment of such
ex.Casual Labour against vacancies by screening them according
to seniority, For any further clarifications of any doubts
reference to HX must invariably be made, Board's earlier letters
" mentioned in the margin on their present letter were circulas~
ted as under (-

Board's letter No.& date - CPOs Circular No. & date.

1, E(NG)II/8L/CL/41 date 02.03.87 1, E/57/11(C) dated 13,03,87
- (DRMs only)
. 1 date 21.10.87 2, DO No,E/57/II(C “
2 B(NG)IL/84/CL/AY aate ' ' / ‘/daﬁeg 1,11, 87
3, B(NG)II/78/CL/2 date 21.02,84 3. Rect.686.,B/57 /0
3 BNG)IT/T8/CL/ | Pt.X(C) dated 16,03,84
4. E(NG)II/78/CL/2 date 02,11.84 4. Rect,706,E/ dated 10,01.85

57 /OPLX(C) ,
. E(NG)II/78/CL/2 date 25.04.86 5. Rect.732 E/ dated 21,05.86
5. E(NG)II/78/CL/ 57Pt.X1(C)
e |
t“{\edcl'ov? (Contd. csesse e )
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| Board's letter No.% date CPOs Circular No.& date,

6. E(NG)II/78/CL/38 date 12,06,87. 6. E/57/0 Pt.XI(C) dated 9.7.87

7. E(NG)II/79/CL/2 date 03,03.82 7. Rect.64h{E/5?/ dated 8,%4,82
OPt, IX(C .

8., E(NG)II/88/CL/18 cate 01,11.88 8, Rect,766/E/57/ dated
11 Pt,II(C 25.11,88

DY, CPO/IR
For General Manager (P) -

NF Railway, Maligaon




Ref :=

Board's letters

No.,E(NG)II/
84 /CL/W1 dt.
2-3=-87 and
21210-87,

Board's
letters No.
E(NG)II1/63/
CL/13 dt,
16-9-63 .
E(NG)II/78/
2N=2=-84y &
12-11=
E(NG)II1/78/
CL/2 dt.

2586
E(NB)II/87/
CL/33 dt.
12=6-87
E(NG)II/78/
CL/2 dt.
8--12-~88,

Boardils
letters No,
E(NG)ILI/78/
CL/18 dt.
21-2=84
E(NG)II/79/
CL/2 dt.
3=3=82

| E(NG)II/88/

CL/18 dt.
1 "‘“ 0"‘88. t

Aonevune= "C.’

o\

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS::::
(RAILWAY BOARD)

NO.E(NG)II/98/CL/32

RBE NO'232/98

New Delhi, dt. 0901009§
The General Manager (P)s . g

All Indian Railways & Production Units etc,
(As per standard list)
=

Sub.: Screening of casual labour borne on the live/
supplementary live casual labour register.

As the Railways are aware, the extant instructions
require that Casual Labour Live Registers should be .
maintained for Open line casual labour (unit-wise) -and
for the Project casual labour (Division-wise) for each
Department in each Division. The copies of these live
registers are to be inveriably maintained in the Divisio-
nal Office and up-~dated every year,

1.1 Similarly Supplementary Casual Labour Live Registers
are to be maintained Division-wise separately for both
Open line and Project casual labour who were discharged
prior to 1.1.81 for want of work or due to completion of
work and not re—engaged thereafter and who had applied
by 31.3.87 for the purpose and were found eligible for
the purpose by a Committee of Officers on each Division,

‘2. Now that the Casual Labour on roll have been absor-.

bed under the special drive during the period from 145.96
to 31.3.98, further, vacancies in the different departments
of a Division/Unit may be filled up by screening the

casual labour borne on the Live register(s) and after
exhausting them, by screening those borne on the Supple=
mentary live register of the Division/Unit,

2,1 In case of the casual labour borne on casual labour
live registers, the regularisation will continue to be
as per their xkxm turn according to seniority based on
the number of days put in by them as casual labour.

2&2, However, in case of the casual labour borne on
supplementary live register, the extant instructions
which stipulate that the persons borne on Supplementary
live register will be considered for regularisation based
on the service after re-engagement after 1.1.81 (it may
be noted that after such re-employment they would have

‘e
Ckmﬁﬂﬂato

N contd‘ooooolaooo)
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in any case appeared in the live register as well) have té
now lost relevance, The same are, therefore, modified to
provide that the regularisation of casual labour borne
in casual labour supplementary live register will be
considered in accordance with the number of days put in

being placed enploc below any who may have rendered
service after re-engagement after 1,1.81.

by them prior to 1.1.81, those falling in this category E?
<

B! Board desire that the Notices of screening along-
with the Lists of persons to be screened out of the per-

sons borne on the Live Register and/or Supplementary
Live Register as the case may be (the total no,of persons
on the List being equal to the no, of vacancies required
to be filled up by-the screening), shall be issued under
the signature of an officer of the Personnel Branch of

‘the Division concerned, In addition to displaying the

Notice alongwith the List, on the Notice Board(s), etc.
he will also send 2 letter under his signature enclosing
a copy of the Notice and the List to each of the indivie-
duals concerned by Registered Post A/D advising that in
case the individual does not turn up, his hame will be
deleted from the Casual Labour Live Register/Supplemen-
tary Casual Labour Registers as the case may be, and that
thereafter he would have no further claim for considera-
tion for absorption by screening in Group 'D', so that
there is no difficulty in taking action for deletion of

the names, of those who do not turn up.

Sd/- Illegible,

( Devika Chhikara) ‘
Director Establishment (N)

-23000¢ ¢~
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N.FJRailway Office of the

iéé
_J No.E/41 JCL(E) /Pt-11. General Manager /Fersonal %
=

Maligaon, Dtd,' 8=9-2000.
To :
DRM/LMG and others,

Sub:~ Regularisgtion and screening of Casual Labour
borne on Live/Suppl,Live Casual Labour Register.

Attention is invited to the instruction contained in Railway
Board's letter cirédulated under GM(P)'s No,Rectt/628, E/57/0/Pt.IX .
(C) dtd. 17.7.81 and Rectt/884;/57/0/Pt.XXI(C)kdt.‘h.ﬂ2;98. On the
above subject and it is clarified that screening of Ex-Casual
Labour borne in Live/Suppl.Live Casual Labour Register against the
vacancies of various department would not be : a matter of course
and automatic.‘Instruationé stipulated therein should be followed
strictly before screening test is held,!

In addition to all such instructions issued locally from
GM(P) MLG and in addition to the existing system of check, the
following system has been evolved which should be adhered to posi-
tively,

(a) At the time of screening, concerned divisions should
nominate one Office of P/Branch of atleast Asstt,Scale
alongwith the list of casual labourers of the Divisions to
verify it from the concerned executive of HX level, “After
verification both the officers should be prepare a confir-
med 1list of the Casual Labourers of the Divin.and it should
be signed by both of them. This verified list should be
considered for further proceeding of screening.:

"
(b) L;Whenever there is a correspondence from any of the execu-
| ' tives conveying fresh inclusion of names in the list of Ex- |
Casual Labour, same should be immediately verified from the
concerned executives, before it is given congnizance by the
P/Branch of the concerned divin, In this regard it is also
stated that whenever there is any recommendations from the
executive conveying fresh inclusion of name in the list of
Casual Labour, it must be SHEEEEE'%hat this has theﬂpersonal
appfggf}_gE_EQg_QM(according to current instructions),’

P

//4(0) Whenever fresh appointees report to any of the field units

//// alongwith the appointment letter, it must be verified Xhak

and cross-—checked by the controlling officers of the field
unit with the authority, who issued kym the appointment

) 6‘9‘00 ‘ (Con‘td.‘.......) .
Cei\:\(@ GO'Q‘;
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letter, regarding genuineness of the letter and candidate
so appointed before induction, ‘

All concerned are requested to have a thorough review af
all the candidates (Ex=-Casual Labourer) who are under considera-—
tion for screening/appointment presently, before they are actually
absorbed in Group-'D' category.

Nasean 2

In addition to above, further afforts may be made to do
away laguna, if any, in the system of acreening/appointment of
Ex-Casual Labourers to avoid fraddulent appointment,’

Sd/- (B.K.Singh)
- Dy.CPO/HQ/Maligaon
for General Manager (P)
NOF. RlY. Maligaon.'

No.E/Rectt/208/0/Pt-VII, Lumding, dtd. 15-09-2000,
Copy forwarded for information and necessary action to :-
1) sr, DPO, DPO, APOs, APO/GHY, AM/BFB, All BMs.’

2) All Cadre sec. Incharges.

3) E/Rectt.

sd /-

for Divl. Rly. Manager (P)
N.F.Rdy, Lgmding.
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RAILWAY

HO : RECT-914
NO.E/57/0 B.XII(C)

To

GM/MIG, GM(CON)/MLG, AGM/MLG,
All PH8Ds, All DRMs and ADRMs, DAOs,
WAQ /NDQ, D&WS, Dy,CME/NDQ, D&WS,

All Area Manager, All Sr.DRGs and DPOs,

All Sr.DME(D), DEN/D&RT,MIG,

WHM(EWS ) /DNGN, All AEN
Sr, AM/GHY & NJP,

The GS/NFREU/NFRMU, AISCTREA & NEROBCEA

s, OSD/RNY,

OFFICE OF THE
GENERAL MANAGER (P)
Gauhati-11,’

Dated 15=3-2001

/MIG.

Sub : Absorption in the Railwaps of ex—casual labour
borne as the live/supplementary Live casual

labour registers.,

NaStamgun K I

A copy of Rly.Bd's letter No,E(NG)II-99/CL/19 dt.20.2,:2001
(RBE No.42/2001) on the above subject is forwarded for informa-
tion and necessary action., Bd's earlier letter dt. 9.10,90,
4x%@ 4,12,90 and 25,7.91 and dated 1,6,99 as referred to in their

present letter were cireulated as under

Rly.Bd's No, and date

E(NG)II/90/CL/32 d

™

GM(P) MLG's No,and_date.

t.9.10.90.

RECT-884/E/57./0 Pt,XII(C)

dt. 4.12.90

2.7 B(NG)II-90/RR=1/107 dt.4.10.90 RECT-893/E/227 /144 P.X(C)'B!

dtc 1 90'80 99;

3.  E(NG)II/91/CL/71 dt.25.7.91 RECT-810/E/227 /144 P.X(C)
| 4 a

AJ‘E(NG)II/91/MR-1/21

5, B(NG)I-95/RM-1/1 d

dt.16.9.91

t. 21.08, N

Kept in CPO's confd.Sco. Not
circulated to all concerned.,

£.1.6.99, RECT-091/E/227 /144 P.X(C)

for

d't0:8060'9903

Sd/- Illegible
14/03 /01,
GENERAL MANAGER (P) /MIG.,'

(Contd.;.......) '
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Sub:-~ Absorption in the Railways of ex-casual
labour borne on The live/supplementary

live casual labour registers.,l Ei
5

In terms of the instructions contained in Board's letter
‘No,E(NG)II/98/CL/32, dated 9.10.98, the ex-casual labour borne
on live casual labour registers, will first be considered for
‘absorption on the Railways strictly as per their turn according
'to seniority based on the total number of days put in by them .
‘as, casual labour, Thereafter, the ex-casual labour borne on
supplementary live casual labour register will be considered
in accordance with the number of days put in by them prior to
1-1-81, those falling in this category being placed enbloc
below any ex-—casual labour who may have réndered service on :
re-engagement after 1,1,81, and his name is, therefore, borne
on live casual labour registef;

2/  In terms of the instructions centained in Board's letter
No.E(NG)II-98/RR-1/107 dated 4.,12,98, minimum educational quali-
fication for dlrect-recrultment to Group 'D! posts in scale

Rs. 2610-3500 has been laid down as Class-VIII passed, Further

in terms of Ministry of Railwayis letter No.E(NG)II/91/CL/71
dated25.7.91, age relaxation to the extent of sepvice put in

" as casual labour/substitute, subject to upper age limit of 40
years in the case of general candidates and. 45 years in the
 case of SC/ST candidates not being exceeded, may also be granted
in the case of casual labour substitutes for recruitment against
group 'Ct and ‘D‘.posts. The OBC candidates will also get age
relaxation, upto the upper age limit of 43 years, as has been

' granted to the serving OBC Railway employees vide Board's

letter No,E(NG)I-~95/PMI/1 dt. 1464994 '

3! Both the Federa=tions have been requesting for relaxation

of the minimum educational gqualification and age in the case

of ex-—casual labour borne on the Live/Supplementary Live Casual

Labour Registers,- while considering them for absorption against
group 'D' vacancies,:

(Coln'tdc'.ooop . )
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| 4¢  After considering the views of both the recognized

* ’

Federations, the Board have now decided that, for filling up 6&
of the open market recruitment vacancies for zxsk each recruit
ment in the category of Gangmen, scale Rs,2610-3500, in the
Civil Engineering Department, the minimum educational qualifi~ Eé;
cation of class VIII passed need not be insisted upon while
considering the ex-—casual labour borne on live/supplementary E%
live casual labour registers, The remaining 40% of open market £§§
recruitment vacancies in the category of gangmen, in Civil 2=
Engineering Department will be filled in through direct recruit-
ment from open market, in which ex=-casual labour, who are

lower in thevseniority position (based on the total number of
days of casual service put in) in the live/supplementary live .
registers, but possess minimum qualification of class VIII

pass, can also apply. For all the other departments, only those
ex-casual labour borne on live/supplementary live casual labour
registers, who fulfill the minimum educational qualification

of class~¥III pass would be considered for direct appomntment
agalnst group D! vacan01es@

De Board's approvgl will however, be continued to be
required for resorting to direct recruitment for fllllng up
all Group 'D! vacancles on Railways, either by absorptlon of -
ex-casual labour borne on live/supplementary live casual labour
registers or by doing fresh recruitment from open market. This
is in line with the existing practice of taking Board's approval
for such open market recruitments for filling up vacgncies in
Group 'D' in accordance with the instructions contained in '
Board s letter No,E(NG)II/91/RR-1/21 dated 16-9-91, wherein.
all Group 'D' recruitment on the Railways, from open market,
had been stoppeds | |

64’ As far as‘agellimit is concerned, it has been decided
that the instructions contained in Board's letter No E(NG)II/ °
91/CL/71 dated 25.7.91 would continue to be applicable as before
ih the case of general, SC and ST candidates. In the éase of
OBC candidates however, the age relaxation to ex-casual labour
will be available upto the upper age limit of 43 years,

Please acknowledge receipt.

5d/- 23/2)2601

(Devika Chhikara)
Director Establishment (N)
Railway Board,:
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: The Divisional Railway Manager,
|
' N.F. Railway, Lumding.

' Respected Sir,

Sub, := Appointment of Ex-Casual Labour,
Ref,: 1) Rly.Board's letter No. E/M9/11/84/
CL/4N dt. 2.3.87.

; _ , 2) Rly.Board's letter No.E /M9/11/98/

: . CL/BZ dto 9;10098l

. | 3) GM(P)/MLG's letter No,E/41/CL(E)_
Pt. II dated 8912. 98d:

In, on behalf of the Casual Labour Organisation of
‘Lumding Division, beg pardon to state that on the strength
‘;of the above Rly. Board's circular and instructions some of
.E%the Ex.Casual Labourers were screened and appointed time to
time and very recently on 3rd, 4th, 5th November/1999-agjf___fii;
screening test of 194 Ex Casual Labourers were conducted by
:iDRM(P)/Lumding and appointed themselves, |

| But in this connection I like to bring to your kind
'notice that though we the Ex Casual Labourers shown in the
attached list submitted our applications for appointment

'in regular cadre along with valid discharged certificates
ltime to time and gave interview individually to DPO/Lumding,
iAPO/PC/Lumding with discharged certificate for consideration
of our case., But with no effect. :

How sad it is that where the applications were submi-
. tted, the dealer concern did not acknowledge even. Finding
| 'no other alternative applications werebﬁn sent to DPO/LMG by
Regd.post. One case is placed before you as a token of example,!
‘Application of Sri Kanti Kr.Das Ex.Casual Labourer dt.07.04/1983,
*10.07,85, 16403.87, 10,11.89, 01,10,98, 05.03.99 and 11,01.2000
|‘along with discharged letter, photo copies enclosed in his
"application of 11,02,2000 addressed to DRM/LMG ~ he pointed
out that four Ex Casual Labourers originally worked with him
as CL and these four Ex-Casual Labourers were appointed and
worklng at présent except Sri Kanti Kumar Das, Exs CaL.

"0 3 | (conmoc‘tooo)
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‘ - In this connection it is further stated that whenever
~we attended office we were told that our names have not been
5included in live-Register. Then we prayed to include our names
in the Live Register as per the genuineness of discharged
letter and Master Sheets available with the Subordinates. But
no action has been taken in respect of inclusion of our names
/in the Live-Register. We think that due to our 'GARIBL' our
‘names were not included in the Live Register/Suppl.Register.

In the above circumstances, most ferfently we'pray
_to your highness kindly intervene into the matter personally
so that we the genuine C/Labourers may k& not be deprived
of being appointed.

At last, we, the Ex-casual labourers wer taking shelter
under the shadow of thy justice for absorption in regular
cadre.

Yours faithfully,

Dated__ 19 = 2 = 2000. Sd/- ARUP MAZUMDER,
Secretary,
Casual Labour Orgh.:.
Lumding Division,
Loco Running Council,
P.0O. Lumding Dt. Nagaon,
Assam,.

Copy to

1) Smt. Momata Banerjee,
Hon'ble Minister for Railways,
Govt.of India, New Delhi.

2) GM(P)/MLG, N.F. Railway.
3) Shri Ra-jen Gohain (Nagaon~10),
" Hon'ble IVI-me

4) Com. Basudev Achariya,
Hon'ble M.P., New Delhi,

5) Secretary, AIREC/Lumding Division,

Sd/- Arup Kr. Mazumder,

( ARUP MAZUMDER )
Secratary.



@ fomihine &

To,

_ The Divisional Rly, Manager,
- N.F. Railway, Lumding.

Sir,
Subs— Appointment of Ex-Casual Labourers,

Most respectfully, I, on behalf of the Ex~-Casual
- Labour Organisation beg perdon to state that a momorandum
" on the above subject have been submitted to Ex~-DRM dated
19,5.2000 with a list of Ex~Casual Labourers awaiting
~ appointment but with no effect (Phtto copy enclosed),

In this connection, we met with Dy. CPO/MLG who
" advised to meet with DRM/Lumding as the instruction has
" already been sent to the Divisional authority, Lumding -
photo copy of the Dy,CPO/MLG's circular addressed to DRM/
LMG is enclosed herewith for your ready reference.

In the above circumstances, most respectfully I pray
to your highness kindly to intervene into the matter for
early appointment of the Ex~casual Labourers whe are

© awaiting for screening and oblige thereby.

DA /- 1) Memorandum submitted
to Ex~-DRM dt. 19.5.200
& relevant documents.

2) Dy.CPO/MLG's circular.,
: Yours faithfully,

Dated > F-2- 200/ _ 54/~ Arup Kr. Mazumder
Secretary,
Ex-Casual Labour Organisation,
Lunding.,

C/0 Loco Running Staff
Association,lLumding
P.0. Lumding, Dt. Nagaon,
Assan,
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| To Ve\

- The General Ménager;
N.F.Rly, Maligaon,
| Guwahati-11,
Respected Sir,
|
Sub:- Memorandum on absorption of Ex-Casual
Labour In N.F.Railway;

I, on behalf of the Ex-Casual Labours, who are awaiting
absorption bring to your kind notice the following facts for
lyour_sympathetic consideration and necessary action please,

That Sir, in terms of Rly,Boards letter No.E(N-9)11/84/
i CL/41 dated 2/3/87 and 21/10/87 Railway Board directive all

.General Managers of Indian Railways vide No.E/N/9/11/98/CL/32

~dated 9/10/98 para No.1.1 to maintain Supplimentary casual
flabours live register Divisionwise separately for both open
‘line and Project Casual Labours who were discharged prior to
|}’l.‘I.’8'l and after 1.1.81 for want of work and who had not been
re—engaged and applied by 31/3/87.

| In this connection it is stated that the Rly authority
'DRM(P) /LMG did not circulate the circular through notice Board
of all important Rly stations of Lumding Division and through
|News Paper to apply to the Railway by 31/3/87 for inclusion
.their names in the supplementary live Registered. The Ex-Casual
labour loosing their work were spread out in different places
(for their livelihood by means., The then DPO/Lumding prepared
(Live/Supplimentary live registered whimsically where most of
the genuine Casual Labours were deprived;
| It is so pain full that the Casual Labours who residing
at Lumding, heared the news and submitted their applications
| repeatedly within the target dated of 31.3.87 but was not
considered. As for example copies of Shri Kanti Kumar Das,
Ex-Casual labour applied for time to time copies are enclosed
! herewith for kind perusal please.

The DRM(P) /Lumding absorbed some Casual Labours in the
'year 1991 when maximum genuine Casual Labours were not

‘favoureda
| _ '\
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In the year 1999 when we approached theJDRM/P/Lumding

they denied verbaily to us that there were no Ex-Casual labour
{ awaiting in Live/Supplimentary live Registers; The DRM(P)/
Lumdlng did not receive our applications also, But no regular
ﬁpressure by our Organisation and one Organisation of the
ﬁiRailway(AIREC) a listoof Ex~Casual Labours were published
'fCOntaining 194 Ex-Casual Labours and they have already been
regularised through screening held on 3/11/99 and 5/11/99 in
'DRM(P) /Lumding's office,

We the Casual Labours Organisation, Lumding Branch
requested the Sr,DPO/Lumding to collect the names of Ex-Casual’
IiLabour Sinprdomate Wise as per Master Roll duly certified by the
‘respective departmental Gazetted Officer to ensure genuineness,

:But the Sr.DPO/Lumding whimsically prepared the list of 194
éEx-Casual Labours leaving maximum number of genuine Ex~C,L.
*Thereaftef we the Ex-Casual Labours submitted individual appli-
ication again with a true copy of Casual Labours certifieate

‘and -eLeCard issued by the authority of controlling unit for
app01ntment.

[ '
We requested Branch Officers, under whom we work to take
unecessary action and to certify our genuineness,

The respective Branch Officers Engineering and Mechanical
Deptt, Collectedx the names from the subordinate Offices who
jare awaiting absorption and their names exists in the Master
wRoll and in the Register maintained in Subordinate offices
and the sent to Sr. DPO/Lumdlng duly certified for necessary
ﬂactlon. As per extent rule in the year 2000,
; But Sr.,DPO/Lumding stated that as our names were not
entitled in the live/supplementary live registered maintained .
1n personnel branch will not be considered for screenlng.

b,

The General Manager(P) /Maligaon vide his L/No, RECT-314_ L
‘No E~-57/0/Pt.XI1I{c) Dated 15,3,2001 has circulated Rly,Boards
L/No E/N-G/11-99/CL/19 dtd., 28/2/2001 for absorption of .
=ex—casual labour who borne in Live/Supplimentary Live Registered,!
; - In the above circumstances I, on behalf of the Casual
Labour Organisation Lumding Division requesting you to consider
our cases and kindly absorb us through screening as per turn
under which 194 have been regularised in 1999 sc that we may

ilve hand to mouth with our children, otherwise we shall die
for hardship and thereby obliged.,

Yours faithfully,
“2474“{ 54/~ Sri Baneshwar Chelraborty..
QJ~06"0/s Secretary,Casual Labour Organi-
J%ﬁ%%gﬁiy . sation :: Lumding Division.!
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To,
shri Nitesh Kumar,
Hon'ble Minister of Railways,
(Rail Mantralaya) Railway Board,
New Delhi-

Respected Sir,

Sub:- Appointment of Ex-~Casual Labour
in N.F. Railway,

I, on behalf of the Ex-~-Casual Labours, who are

awalting absorption bring to your kind notice the following
facts for your sympathetic consideration and necessary
action please, |

, That Sir, .in terms of Rly.Boards letter No.E(N~-9)11/
84 /CL/41 dated 2/3/87 and 21/10/87 Railway Board directed

all General Managers of Indian Railways vide No.E/N=9/11/98/
CL/32 dated 9/10/98 to maintain casual labours live register

. Divisionwise' separately for both open line and Project Casual
- Labours who were discharged prior to 1.1.81 and after 1.1.81

and who had not been engaged and applied by 31/3/87.

In this connection it is stated that the Rly authority

. DRM(P) /LMG did not circulate the circular through notice
- Board of all important Rly stations of Lumding Division and
- their names in the live Register., So many casual labour did

not apply by 31/3/87 as they did not know about the matter,

It is so pain full that the Casual Labourers who are

- working at Lumding, heard the news and meny of them submitted
their applications within 31,1.87 but the office did not
" acknwledge even many applications were not received in the

office of the DRM(P)/Lumding. There names were not included
in the Dive Registers

The DRM (P) / Lumding absorbed some Casual Labours in

' the year 1991, but maximum Casual Labourers were not favoured.,:

(Contd........)
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Therefore, they applied several times to include their
names in the live register, But on regular pressure by our

Organisation & list of Ex-Casual Laboursx was Published
containing 194 Ex casual Lebours and they have already been

' regularised through screening held on 3/11/99 to 5/11/99

in DRM(P) /Lumding's office., Many genuine Casual labours were

» noct favour for screening.

The photo copies of the relevant documents and all
correspondences are enclosed herewith. The memorandum submi-
tted to General Manager dated : 21/6/2000 is enclosed here-

"with which is self explanatory may kindly be seen,

May I, therefore, pray and hope that you would be klnd
enough to look into the matter sympathetically and your consi-

“deration may help them and they maryxkx may be absorbed on
“your kind intervention on the matter,

Yours $aithfully,

Dated o Sd /- Baneshwar Chakraborty,

2/8/2001. Secretary,
Casual labour Organisation
Lumding,

C/O Loco Running Staff Association
Loco colony Lumding
P.Cy Lunding,  PIN-782h47
Dist.Nagaon, Assam,

At tsy
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And I zign on this the Verification on this the ... day

_ Sovindrs Neaye @9/

Deponent.
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Office ¢ the
General Iager (Parg oungl).
Maligaos, Gawahat L1,

Dz, 24 13 o;3 @;1.987’:!, ’

. A DR, A |
. Vo Wi/ Br, Line /PI0
' XBif/oNp, DSTE/ii/Ero, ,«

-~ 74 , S
A \‘0 '/Qe

w s\,m,.. Gasual laboupe maintenance of Live Casug] |
- \3\7 bour Register, .

¢ 0.0
Chatb

- A copy of R «Board's letter NooE (NG)II~78/GL 2 dateq
443,87 is attache herewith for Jour guidance o. The following
action may please be taken in@ediateJ\%r,. Copies of Notices as
attached may be arranged to be cxhibited in a13 the subordinate
offices where the Casual labourers are dealt with, Suitable
, %)ublicit Day be given to the same by exehibiting Lhe Notice in -

£ the.syub ivisional offices as well as in"the Divisional office,

Laporsant Rly.Stationsg €iCy, as Considereq necessaxy,,
' The apPlications Teceived should be Compiled at the end of
- the specified beriod and Statenents Prepared separate]

Lor

onen Iine Casugl labour & Projdcy Cas 1 _labour indjcy ing the

, M.sh;m, S haneS particulars showing the period amd place of working

VW Xyt~ and wheiher the application is Complete in 1] Tespecis, A Copy

W ® of the statenent Should be sept Yo this office for '
o

further
/o inrtructions,, The Statenents shoylg Teach this office positively
A ?ﬂh within the secong week of April/ 37 |

\

Brclie 4s above,.

>
el .

.

|
/\6\/\/\4-
3 ; Tor GINERATL iawan R

Gopy to CB, CSTE, . CER with 20 Copies of Notice,

Etﬁcl t= A4S above,

. - for @MRAL I’ﬂ.._gNA.GER (p )_.,
NS

Jor
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- addressed to the General Managers, All Indian Railways &'pthers@ Bt

| ", e, Ministry of Railways desire that opportunity

& the said letter of 2,3.1987, reac
© O0ffice er 3 t

- . Considered only

| 7?

o “ Q~ 3 ANNEXQ_'RE'“R_’Lf”:'-wvi’_.'

Copy of RlyéBoardjs letter Nb,E(NG)II~78/CI/2'dated 4o.0. 1087

\

- Sub 2e Casual labour-,maiﬁtenance of Iive Caéuai Labour
Register{ ‘ ‘

&ttention of the Railway Adninistrations ig invited o .
instmctiom contained in this Ministrytg letter of eyapn nunber
dated 254, 1986, o T |
2o, S0 far 89 project Casyal labour arc COnccrned,'instructions
were issued in the Winistry's letpop Nng(NG)II-84/CiM41 dated -
-11@2¢1§86, Tegarding grant of temporary status ang DTevaration of
ICVisec Seniority list& In the Ministryjs letter of the sane R

"numogr dated 2%3t1987, instrugtions héve now been isayeq to

' re-engaged thereafter, +, clain the benefit of the scheme COntéiﬁéd'

in this Ministryjs letter of‘11,9.1986 cited above,,

open line casual labour aisg who were Ji5g arged before ol
Or want of work or Comoletion of work, for Considering inclusion
of their napes in the Iive Casual Iabour Register, For this purpose
the ihstructions Contained in this Ministry's letter No = (NG 1184/

- CL/41 dateq 243,87 will apply mitatis mtandis, The 1ast date for

TeCeipt of applications Complete in a13 TeSpects in the panmer

- indjcateq in the saig letter of 2@3(1987, willvbe,flomggcha1987o

Representati ong alongwith documentar Proof and dc%ails as nentioned |
Ln 1 ing the concerned Divisional‘

01 such open Line casya] Labour will,however,be
in the Senlority unit of the Establishment in
which they were inﬁmially_engaged, '

4o, Suitaple PUblicity to these instructions may be given by
the Railway Administrationsﬂ Co

LeG.. The czsas

84 (L, KUJUR) -
DEPUT Y DIREGTOR BSTABLISHUENT (1)
o RAILWATBQARD,

: mplete and So ThoSe .~ -
00t made wi Teicrence to these instructs ASsWill not be consig B
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. C( : N. F. Railway ‘ .

L DRM(P)'s Office
. o v Lumding
NO. E/57/IL(C)IME/CL.CELL .~ . ¢ . Dt.22~3-87

All Divisional Officers, L T _
All Asstti Officers of LMG bivision = .- . ]
All Way & Works Subouddinates of Engg.ieptt, o
All Subourdimates of S&T e te, o

All Subourdinates of Elect, & Medical Deptts.

All SS/SM under IMG Division, . S '

and others,

Sub :- Casual Labour- Maintenance of live casuval register
both for openline and project,

, In terms of Railway Board's letter NOE (NG)II-78/CL/2

=2 _dated 4-3-87 endorsed under GM(P)/MLG's No.EAS7/0 Pt.IX(C) and
E/57/11(C) dt, 13~-3-87 applications from both openlire and project
discharged casual labour are invited as per enclosed proforma v
separately for project and operiline casual labour for maintenanee
of live openlire amd’ project casual ‘labour ‘register who.were
discharged prior to 1-1-81 for want of further producti ve works
etec, - ‘ ' ' R ' :

‘ : You are thererore recuested to circulate the - :
- indtructions given in the enclosed form and also exhibit the same
in the notice board for wide'publicity.‘The last date of receipt

of applications is 31-3-g7. Lt : S

L ‘ This should ke treated as MOST URGINT

Enclo :~ 2 forms each in
duplicate for openline

& project Separately. | . Qgﬂdg\
o - R ! ‘

o o for Divisional Rly.Manager (P)
— o _ . - .. N.F. Rly, : Lumding .

"'Copy td Secy.;'NFREU and NFRMU/of ailfBranches of this Div.
- for information and necessary action . please, ' S

Tl

for 'Divisional Rly.Manager (P)
N.F. Rly. : Lumding .

N
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A . N.F.RAILWAY, A NNEXURE ~ R%
: 'No.E/57/11(C) . Dated 13-3-1987.. ok

Ay
t

NOTICE 10 PROJECT CASUAL LABOURERS..

.. The Casual Labourers who 1 d worked in N.i".Railway as Project
Casusl Leboursrs before 1-1-8L and were discharged for want of
further work or dus to complstion of work, are hereby given m
opportunity to apply, if they so wish, to be considered for -
inclusim in the seniority list of Project Gasual labour in pursu-.
ance to directimns given by the Hon'ble Supreme Gourt in the case
of Inder Pal Yadav & Others Vs. Jnion of India & 0 thers..

1, ‘They should submit their written representation with adequate
documentary proff in this regard so as to reach the concernal
Railway vivisional Manager's Office om or before 3L-3.87.

2. The applicatim should be sent by Registered Post to the
Divisional Railwgy Manager of the Division in the Territorial ,
Jurisdicatim of: which the berson was initially engaged as Proiect
Gasual Lebourer. 4 Copy thereof should 8lso be sent to the Divisional
Rallway Mmager of the Division in the Territorial Jurisdietton of -
the office from which the person was last discharged. 4 copy o
should also be markel ;0 the PWI/IOW ete. ,.under whom they worked.

3.”+ The applftatim's resching afSer 3L-3-87 or those which are
¢ 1ncomplete wilfl not be considared.

4, The applicatim should contain the following particulars
ard documents mentioned below ¢ - ,

1, Neme =

2+ Father&s name : -

3¢ Date of birth P -

4, :‘Permanent Address : =
5-'.-:jPresent address : -
6. -Education al Qualifications :-

74 :Personal marks of identification :.

84 0ffice, department & place in which initially ongaged &
o ) Date -
9. Office; department & place from w ich finally discharged s -

10. Date of ¥ discharge snd reasons for the same :=-

11 Whether employed at present, and if so, details :-

12, Two attastal copy of Casual lasbour Card or any other proof
of his ¢asual labour service, s1ould accompany the applicat-

13. %n attestad ¢opy of Phytograph and attestel LTI ion 3.
should’ also sccompany the application .

14, Any other relevant information : -

o o/

: - for GENERAL MANSGER(P) ,
} ) N.F.Railway.



* ¥ Noer/57/0/ptex1(C) < pated 13¢3:1987¢
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NOTICE TO OPEN LINE CASUAL LABOUhFRS-

———.—--—.—.—u——--—-—-——-——_

The casual labourers wno had worked in N.F.Réﬁlway as :
Open line casual Labourers before 1.1¢8! and were discharged for
want of further work or due to complétion of work, afe hereby =
gzven an opportunity: to apply, if they so wish, to be cotnsidered -
for inclusion of their names in the Live casual Labar Register.’

19" ThHey should submit their written representation with~

adéquate documentary mmagg proof in this regard 8o as to reach

§¥e c%ﬁcerned Railway pivisional Manager !'s off ice on or before
3087

29 The application should be ‘sent by Reglotored po st t0 the

nivisional Railway Managér of the pivision in thHe tefritorial
jurisdiction of which the person was itiitially engaged as ~

. Open line gasual Jabourer. A copy thereof should al o bé sent

to the D1v1910nal Railway Manager of the pivisior in the terri-
torial jurisdiction of the office from which the person was last
dischargeds s copy should also be marked to the ywx/xow otce,

‘under whisk whom they workeds .

- -—

33 The applications reaching™ after 31 e3e 87 or those which are
— ‘

incomplete will not be considereds

4 ‘ " The application should contaln the following particulars

‘and documents mentioned below :-

1% Name - -

2¢ Tather 's name =

3e pate of birth = -

4« Permanent address =

5+  Presant addreos -4 -

6+ .pducational quallflcatlono - .

Ts  Personal marks of identification - -

8s 0ffice, departmént & placG in vhich -
init ially engsged and datce -

9¢ 0ffice, departmelii & place from which -
finally dlucha‘ged. e - - =

10¢ Date 0f dischafge and Feasons for the Samg -
11+ Whether employed at present, and if so, details
12, Two "attested copies of cadual Labour ca‘d or any -
other proof of his casual labour oerv1C°, should
_ accompany-the applicationa - -
13¢  An attosted copy of photograph and attested -
LTI should also accompany the applications

145 Any other relevant information -

sd/ - '
_for GENERAL ANAGER (P},
.F.Rlzo ,Ma.l_gaor].
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0. A. NO, 140/2002

-8ri K.K. Das & Others., L eee - Applicants,

- Versus -

Union of India & ors, cos RESpondentS;

Rejoinder on behalf of the applications in reply

to the Written Statement of Respondent,

1. The applicants received a copy of the

‘written statement ﬁiled;by the RéSpondent and

understood the ¢ontents thereof, save and except the

‘statements which are not specifically admitted herein

before ; rests may be treated as total denial, The
statements which are not supported by material on
record shall also be considered as denied Dby

the applicants,

2. That, before_controvertgythe statements

made in the W/S, the applicants,. for the salce oxr
clarofocation would like to state that Iandian Railway
requires to _engage large number of casual employees
for the purpose maintainance of their work or to under-—
take different projéct., The worker so engaged either |
in maintainance of work or in project work are called

as open line worker and project worker, The casual

Contd....2
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workers are being engaged and disengaged ﬁrom_tiﬁe
té time, In order tg absor{ these people who had™ _
worked as a césual employee in the Railway establi-
shment, the Railway board frame schemes‘for their |
absorption ih regular substantive posf or fof their
regularisation, Different circulars are being issued
from time to time by the Railway board in order to
instruct the different authorities-to absorb ex—
casual labour or to regularise the existing casual

employees, For the purpose of. absorption of ex-casual -

_employees the concerned Railway authority are to

maintain two kinds of register, namely live register _ -

and supplimentory live register, Basically it was
evolved that the casual labourers who were dis-engaged
prior to 1.1.81 would be engaged from time to time

subjest to availability of regular substantive post

carmarked in this regard in a fixed quota as declared

from timé to time, The authoriiy_conCerned was
directed from time to time by Railway/guthbritx to
brepare live register or suppliméntary live registér
particulourly on the bgéf% of the available record to

indicate the name of the employees and the other

_particulars like their engagement, disengagement,

-

_ place of work etc,

On the basis of available substantive

vacancy to e filled up by the ex-casual labourers
b

Contdesso o =
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as stated above the Railwéy Board.issued different
circulars directing the aﬁthority concerned under
whom théAQacancies occured for the purpose of
absdrption by the ex-casual labourers after‘compiiance
of due formalities as laid down therein, The casual
Iabourefs who were disengaged since long back cannot
get themselves confined in their place of work. They
are desgined to scatter or to move frgm one piace to
other for the purpose of their maintainance of live-
lihood, S0 it was incumbed on the pa}t,of the autho-~
Tity conéerned who are entrusted and the duties to
gfsorb the casual employees in their estaélishment
on the basis of the vécancies apportioned in this
regar& to maké a wide publicity in order.to ensure the
notice to the effect that the absorption ef these
ex-casual employees will be considered by the concé—
rned establishment, It is essential for the ﬁurposg
of appearance of the ex-casual employees before the-
concernad authorities fgr their absorption, Different
relaxatioh'éf the conditions of recruitment are alSo>
. stipulated in various notifications issued in this

/

regard, (Copies of some relevant notifications enclosed

’

with the application).-o _ : 'u

|

Thét the applicaggs were engaged in
Lumding Division/of N.F.Railway; They were dis-
engaged since long back in the dacade of seventies
or.eighties. These applicants are not available

in the place of work.

4

Contd...k4/-"
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In the year 1998 In persuance with the-séheme
of‘regularisation as stated above some vacancies were
to be filed up by the ex-casual labourers, were

notified., The applicants were not aware of this fact.

¢

They were also not aware whetker their names are figured

in the concerned live register ur the supplimantary live

register, Due to their unawareness, arising out ot the

LY

circumstances beyond their gontrol, the applicantscould

not appear before the authority concerned to press their

absorption in accordance with the scheme framed in these

~

- behaif in the existing vacancies, However after coming

to known they approached the authority concerned and

asserted their right of absorption in regular substantive

post in accordance with the scheme and the notification

notifying the vacancies to be filled up by the Lumding

Division of N,F.,Railway by the ex—-casual labours, but.

unfortunately, thelr demands were not cons ildered. They

- approached the higher authorities, but, their grievancfes

remained unheeded, They hav~ no other alternative but to

file this application in this court,

3. That the statement made in para Z(a) and 4(b).
of the\wrltten statement has no relevunce in’ the
instant case, The bqswc issue before this Hon'ble
Tribunal is whether or not the applicants were 9naaged
as casual employees either in open line or in project
in the Lumding Division and they were disengaged |

prior to 1.1.81. If it can be established that the

Con'td..-.5/"
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applicants were engaged as casual employees and they
were disengaged on of before the st%puléted dated then
they‘are entitled to be considered for regularisation-
Maintainahqe of live register or supplimantary-live
register is a partbf internal~managementAf0r the purpose
of imﬁlehentation"of the scheme by Railway authority,
Defects, if any in non including the name of tne appli-
cants in these registers will nct gtaﬁd in the way of the
\ @pplicant's right to be considered for their absorption
in fegular‘post, Any office memorandum which envisage
the procedure of implementation shall not create hindr-
ance to the substantial right of the applicants, In fact
the applicanis are not aware whether their names duly
figﬁred in the live register or suppliméntaryvlivg}ff,
?{égié_‘?@t:. That apart;, the contention raised by -the Railway
.authorify as to negate the substantial right of the
apnllcantb by setting of a plea that the appllcants
names do not figured in the concerned register and they

have not made any effort to be 1ncludg§/1n_the live

register has no relevency in this case, Large number

of ex-casual employees whose names ai 2 not included
this register were sbsorbed in the regular vacancies,
not. with-standing the facts that their names were not
included inthe concerned register, The plea set up in
this para nus no subsistence at ‘all and the same is‘_
not tenable in the eye of law, It is also pertinent
- to mention here that the autﬁority has'alréady_absorbed

194 ex-casual labourers in the Lumding Division and

Contd....6/=



- all of them épplied/‘approached the éuthority.

almost in the same period after the year 1998
along with the applicants and their period of

engagements were 8lso in most cases after 1.1,81,

A list of ex-casual labourers, who have
already been absorbed by the Railway authority

is annexed herewith and marked as Annexure - A,

In the premises stated above it is

the?efére prayed that the Hon'ble Tribunal -
- shall be pleused to allow the prayer of
the applicants and appropriate direction
may be passed to the Respondent to absorb
the applicanté in regular substantve post
and/ or pass any other ofder/‘orders as

, T Lol
the Hon'bleideem fit and proper,

LN

And for this the applicants as in duty bound shall’

ever pray,

’ VmIFICATION c¢¢v000-07/"

-




. YERIFICATIONS

I, Sri Hiranjan Dutta , son of Late Pran -

Kiishna Dutta , ‘aged about 37 years by caste Hindu

N

resident of Lunding in the district of Hagaon, Assan,

do hereby affim and declare as under :-

That I gu one the app]_i'cants of this petition
and I have been duly authorised by all the applicants
to sign thls verification on behalf of them gnd the
contents of this petlta.on in paragraph 1 2 & 3 are true
to the best of uy knowledge, information and belief
ahd I hav e not ‘suppressed any material before this

Hon'ble Tribunal.

ind I sign this verification today on this =~ th

‘day of March, 2003 at Guwahati. o

}')ate' S

Place j;- Guwaghati

NdKa2arV Dﬂo\

DEPO:ENT,
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